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MR. DEPUTY-SPEAKER: A statement
giving the reasons why the Bill is being
withdrawn has bcen circulated to hon.
Mcembers alrcady. Now the question is:

“That Icave be granted to withdraw the
Bill further to amend the Khadi and
Other Handloom Industrics Develop-
ment (Additional Excise Duty on Cloth)
Act, 1953, which was introduced on
the 14th November, 1967,

The motion was adopted.

SHRI RAM SEWAK: I withdraw the
Bill.

15.07 Has.
CUSTOMS TARIFF BILL®
THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT): I beg to move for

Jeave to introduce a Bill to consolidate and
amend the law relating to customs duties.

MR. DEPUTY-SPEAKER:
moved :

Motion

“That leave bz granted to introduce a
Bill to consolidate and amend the law
relating to customs duties.”
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MR. DEPUTY-SPEAKER: Tbe ques-
tion is :

“That leave be granted to introduce a
Bill to consolidate and amend the law
relating to customs duties."”

The motion was adopted.

SHRI B. R. BHAGAT: Sir, I introducet
the Bill.

15-12 HRs.

ASSAM REORGANISATION (MEGHA-
LAYA) BILL—Cond.

Clause 2—Contd.

MR. DEPUTY-SPEAKER: Now we
shall takc up the Assam Reorganisation
(Meghalaya) Bill, clause-by-clause considera-
tion. One hour has been allotted for this,
but, if we can finish it before that, we shall
try to do so. We were on clause 2 to which
amendments werc moved by Shri Tyagi.
Would he like to speak on them ?
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SHRI KANWAR LAL GUPTA (Delhi
Sadar): Sir, to save time 1 suggest that
thosc who have tabled amendments may
speak on all their amendments in five minutes
and the Minister may reply to all of them.
That way we shall finish it earlier.

MR. DEPUTY-SPEAKER: If the House
agrees, those who have given notices of
amendments can speak on all the amead-

" fintroduced with  the recommendauon of the President.



